Affidavit to be furnished by the candidate along with nomination paper befare the returning officer for
; election to Bihar Legislative Assembly from 136, Saralranjan constituency.

I, Wijay Kumar Choudhary **sen of Late Jagdish Prasad Choudhary, aged 58 years, resident of A1 + P.0. Keata,
F.5- Dalsinghsarai, Dist- Samastipur {mention full postal address), a candidate at the above election, do
hereby solemnly affirm and state on oath as undar:-

{1) My contact telephone number(s) isfare 0612- 2217856 { 95340-99997 and e-mail id is
vkumarchy@gmall.com,

(2} Details of Permanent Aceount Number [PAN] and status of filing of Income Tax return:

5l Name PAN The financial year for which the | Total income whown |
Mo. last Incomne-tax  return has | in income-tax return

| been filed. [in Rupees) |
1 Sedl ABPPCIOREN 2014-15 Rs. 3,82,240.00

[Assessment year 2015-16 )
2. | Spouse ABLPCEET4D 2014-15 A5, 1,46,156.00

I (Assessmient year 2015-16) | |

L i .

(3} Lam/ am not accused of any offence{s) punishable with im prisonment for two years of more in a pending
case{tyin which a chargels) has/have been framed by the court{s) of competent jurisdiction,

If the deponent is accused of any such offence(s) he shall furnish the following informathomn:-

(i} The tallowing cases) is/are pending against me in which charges have been framed by the court far
anoffence punishable with imprisonment of two years or more;-

(2] | <ase/First information  report  MoNos, M. A,
together with complete detalls of concerned
Police Station/District/State.
i) Section{s) of the concerned Act(s) and short M. A
description of the offencefs) for which :hargg_gl =i o]
(ch Name of the court, case Mo, and date of order M. A
tokingoognizance: =~ 0000 |
[d} | Court(s) which framed the charge(s) ) N. A,
{&) Date(s] on which the chargels) was/were oA
framied ) ) al
i | Whether all or any of the proceedingsish have | N. A,
been stayed by any Court(s) of competent
| | jurisiction =1 -

i} The following caseis) is/are pending against me in which cognizance has beer taken by the Court [other
than the case mentioned in item (i) above]:-

[ | Mame of the Court, Case No. and date of order | N. A
P . o e 1
]} The details of cases where the court has taken | B A,

cognizance, sectionfs] of the Actis} and |
description of the offenceis) for which
cognizance taken

4} Details of Appeal(s)/Applications(s] for revision M- A
_| {ifany) filed against the above orderfs)




{4) | have been/ have not been cenvicted af an offencals) [other than any offence(s) referred to in sub-section
{1} or sub-section |2), or covered In sub-section (3], of section & Representation of the People Act, 1551 (43 of
1951}] and sentencad to imprisanment for one year or mare,

If the depanent Is convicted and punished as aforesaid, he shall furnish the following information:

I the following cases, | have been convicted and sentenced 10 Irmprisonment by a court of law;

{a) The detalls of cased, Sectonls] eof the N. A
concerned Actjs] and description or the
offencels) for which convicted

] Mame of the Court{s), Case No. and date(s) of M. A
ardens):

{4} Punishment iImposed M, A

[ (d) whether any appeal wasfhas been filed M. &

against the conviction order. If so, detalls and
the presant status of the appeal”

{5) That | give herein below the detalls of the assels {movable and immaovable ete.} of myseif, my spouse and
all dependents:

A, Detgils of movable assets:

Note: 1. Assetsin jeint name indicating the sxtent of jeint ownership whl zlso have to be given.

Mote 2 In case of deposiy/investment, the details including Serial Number, Amount, date of depasit, the
scheme, Name of the Bankfinstitution and Brach are to be given.

Mote : 3. Value of Bonds/Share Debentures as per cuirent market value in Stock exchange in respact of
listed companies and as per books in case of pon-fisted comgpanies should be given.

Hote ; 4, Dependent here has the same meaning as assigned in Explanation (v) under section 75 A of the
fiepresentation of the Peaople Act, 1951,

Note : 5. Details including amaount & to be ghen separately in respect of each investment.

5 | Dascription Self 1 Spouse Dependent-1 | Dependent-2 | Dependent-aj
Ma. Wife - Ganga
Choudhary

{ij Cash in hand Fs- 25,0d00/- R 50,000¢- Wil il Ml
(& | Detalls of deposit in 5.8.1 Vidhan Mandal, | 5.B.! Branch Mil Mil Mil

Bank accounts (FORs, | Fama Baracni

Term Deposits and all | A/C Mo- Refinery AIC

other types of | ! 0E39457845 Mo.

dﬁﬂ“l“ |ﬂC|l.Id|1'IE Bank of India | .5911“49‘]

saving accounts}, | AC No- 6428, Patel | Rs. SLblei—

) ¥
Deposits with E:ﬂ;.iPtl:;nrz, Dormant | De (06
;‘;‘:ﬁﬁt:"“"”“""‘* S.B.1 Musari Gharati
; ne (Samastipur}

Financial L‘.ompm_les AT Mo

and  Cooperative | 35333395683

Soceties and  the | Al accounts bajance-

amount in eadh such Rs_mﬁzi-as an

deposit dt, 1.0 . 200%
[ii} | Detalls of nvestment | Shares Worth Rs. L5 | UL T.0 (Master Mil Mil Wil

inBands, dabenturess | tkhs (Appros) Gain)

shares and unlts in Rs. 30,000/~

companies’  Mutual

funds and other and

the amount




(iv) Detalis of | Bajaj Allianz Policy ICHCT Prudential Mil Mil il
imvestment in NS5, | Mo Q0000162 Policy Mo -
Posial / Saving, | Bs. 100000 044470435
Insurance  pofices | o101 Pradential Rs. 30,000
and nvemhant W | policybge: Birla Sunlife
any Fimancial | n4447043 Trliaa
instrements in Post | Rs. 30,0000 Company,
office or Insurance Palicy Ne:s
Company and  the U088 |
amount Rs. 1.50.000:-
v} | Personal Mil Mil wil il Mil
loans/advance given
to amy person or
entity Incleding
firm, Company,
Trust etc., and other
receivables from
debtors . and  the
amount
i) Iotor Maruti Alto BRIY M Mil Wil il
ehicles/ Aircrafts/ 1684 of Rs- 2.80 lakh
Yachts/Ships
(Details of make,
registragion number
etc. year af
purrchase and
amount}
iviil | lewellery,  bullion | 10 gm 210 gm Nil Mil Wil
and valuable | Rs 280000 Approx | Rs 6 lakh Approx
thing(s) {give details
of welght and value)
[wiii) | Any other assets Mo Investrsent in Mil Nil Nil
such as value of Shakti Diesel
claims/interest Rs. 17,553, 496.86
D 31.03.13
(ix] | Gross Total Value Rs.agq.ﬁrg_si;gg ReSELTI20086 Rs 599453 Hil il
r




B. Details of immaovable assets:

Mote : 1. Properties in joint awnership indicating the extent of joint ownership will also have to be
indicated.

Mote 2. Each land or building or apartment should be mentioned separately in this format.

5l Descriptian Sell S.pm-l'su; Dependent-1 Dependent-2 Dependant-3
Nao.
1) Agriculteral Lend Keota, il il Hil il
Location(s) Survey Samastipur Khatn
Numbers{s) Mo, 1485, 1479,
| 430
Ared (total measurement 6 Bigha, il il Ml il
I acres) 12 Katha 16
Dihwr
Whether inherited Yes wil il Nil Nit
proparty (Yes of No)
| Date of Purchase in case of NoAL il il il il
self-gcquired property
Cost of Land (In case of M.A, il Ml Hil Hil
Furchase) at the time of
purchase
Any investrment on the il Mil il il i
land by way of
development, construction
Bt
Approximate current 45 Lakhs NIl il Mit il
market value
i) Man-Agricultursl Land : Mil Gola Road, Mil Ml Wil
Locaticn(s) Fatna
Survey numbers{s) Survey
l Plot -
1412, Plat
| Mo P- lifa
Area (Total measurement hil 2.75 Katha il Mil il
insq. ft)
Whether inherited il HNo Mil Mil Hil
property fyes or Na)
Date of purchase In case of hil T 04.1986 Hil Hil Hil
self-aequired property
Cost of Land (in case of Ml 27,200.00 il il il
purchase) at the time of
purchase
Any investment on the il il il Hil il
land by way of
development, construction
i,
Approximate current Mil 15 Lakhs Nil Ml il
miarket value I




LilkY Commercial Butldings il il Nl Ml Mil
{including apartments)
- Locationis] . .
- Survey numbersis)
Area [total measurement In il il il Ml il
4. ft.)
Build-up Arez {total Nil Mit il il il
| measurement insg.ft]
wWhether inherited property il il il Hil i
[¥es or No)
Date of purchase in case of il il il Mil il
self-acquired property
cost of property (in case of il Hil Mil Mil Mil
purchase) at the time of
purchaze
Ay inwestment of  the il il it Mil il
property by  way  of
development, construction
g o= <
Approximate current il il il Hil Nil
market vaiue
(i} Residential Buildings Keota, Nit Nil Mil Hil
{inciuding apartments| Samastipur
-Lacation(s)
-Survay aumbars)
Area (total measurement in 1.5 Katha il il il il
5. fr.)
Bult wp area [Total 1800 5q. ft. hil Hil Mil il
measurement in sg, i,
‘Whether inherited property ¥es Mil Mil Mil Mil
[¥es of Na)
Date of purchase in case of NoAL il il Mill Nl
sell-acquired property
Cost of property {in case of N, A hil Mil Mil Mil
purchase) at the time of
| purchase
Any investrent on the land 5 Lakh il [0} il il
by way of development,
canstruction etc,
Approximate current 12 Lakh wil MiE il Nil
market value
[v] Others (such as interest in il il il il il
PrOpErTy)
i} Total of current market 57 Lakh 15 Lakh il il il

value of (i) 1o (v) abowve.




(6) | give herein below the details of Habilities/dues to public financial instituticns and government:-
(Mote: please give separate details of name of bank, institution, entity or indnddual and amount before each

Itern).
5, Descrlption Sell Spouse Dependent-1 Dependent-2 Dependent-3
hig. Wife-
Ganga
Choudhary
{il Loan or dues to Ml Nt Wil il il
Bank/financial instituticns(s)
Hame of the Bank or
financial Institution,
Amount outstanding, |
Matura of Loan
Loan of dues to any ather il Mil il il T
individualfentity ather than
mentloned above
Mamels), Amount cut-
standing, nature of laan
Any other liabiliyy Ml il mit it il
Grand total of liabilities Mil Nil Nil Nl Mil
(i) Government dues: il Wil it il Mil B
Dues to department dealing
with government
accommaodation
Dues 1o department dealing il il il il il
with supply of water
Dues to department dealing Mil Wil il Mil Nil
with supply of electricity
Dues 10 department dealing Mil Mil Ml Mit Mt
with supply of telephones/
mobiles
Dues 1o department dealing Mil Ml Ml Nil N1 |
With government transpart |
{incleding alrcrafts and |
helicopiers)
Income tax dues Nl il Mil Wil Hil
Wealth tax dues Wil il Mil Hil il 2
Service tax dues Mil Hil il L Nil
Municipal/Property Tax dues Wil il Hil il nil
Sales Tax dues il il NIl Mil il
Any ather dues il il Mil il il
i} Grand total of all Nil il il il il
Government dues
1 ‘Whether any other liabilities Mil il Mil Ml il
are in dispute, if 5o, mention
the amount involved and the
authority before which itis
pending.




(7} Details of profession or occupation:
{a} sadi - Social Service
(b} Spowse - House wife

(8] Cetails of educational qualifications:

(1} Matric -BAEB " - 1971
{iiy 1. 5c. - Mithila University “u™  .1973
i} B. A {Hons.}) - Patna Unlversity -u™ -1975
[ . A -Patna University -™ . 198g

iGove details of highest School/University education mentioning the full form of the certificate/diploma/degrea
course, mane of the School/College/University and the year in which the course was completed. |

(9] ABSTRACT OF THE DETAILS GIVEM IN (1) TC (10) OF PART-A:

L Name of the candidats Shri Vijay Kumar Choudhary
A Full postal address Village + Post - Keota, P.5.- Dakinghsarai, Dist.-
. Sarmastipur
3 Mumber and name of the constituency and Staze 136, Sarairanjan Assembly Constituency, Bihar
4, Hame of the political party which set up the candidate Janta Dal {united}
fotherwise write "Independent’)
5 [i} Total number of pending cases where charges have Mil

been framed by the Court for offences punishable with
impriscnment for two years or more
[i} Total number of pending cases where the courts|s) Nil
| have taken cognizance (other than the cases mentioned in
itern [i] above]

B. | Total Number of cases in which convicted and senienced to Nil
imprizonment for one year or more [except for effences
referred toin sub-section (1), (2) or (3) or section 8 of
Representation of the People Act, 1951).

| |
7. PAN of [ Year for which Total income shawn
last income Tax
returmn filed
{a] Candidate ABPPCIDAEN 2014-15 3,82,240.00
{Assessrment year
2015-16 )
(B) Spouse ABLIPCSETAP 2014-15 L46,156.00
{Assessment year
2015-16 )
ic) Dependents Mil Nl il
8 Details of Assets and Lisbilities in Rupees o
Description Self Spouse Dependent-| | Dependent-i| Dependent-Ili
A, MMoveable Ascets Rs.22,60,377.96 | R&.28,50,097.08 NIt il Wil
{Total value)
B, Immavable Asset
I, | Purchase Prica of MH Rs. 27,200.00 Ml Ml il
self- acquired
immovable
property ]
It. | Dewelopment/cons Nil il il il Mil
truction cost af
immavable
property after
purchase (if
applicable)
il | Approximate Hil il il
- TPilmrme ks el '




ta) Self-acquired | (a) Nil () 15 Lakh
assets
[Total value)
[b] inherited (k) 57 Lakh [k} il
assels
[Total Vahae) =
B Liahilities

{l} | Government dues
{Total) i
{ii} | Loans from Bank, il Mif il hil il
Financial .
institugions and
otivers (Total}
Liakilities that are under dispute
[ | Government dues | Wil 7] Wil | il Wil
| [Tatal)
{ii} | Loans fram Bank, Nl il
Financial
Institutions and |
othiers {Towal)
1i. Highest educational qualification: M. A, - Patna University - Il - 1980
|Give detalls of highest Schooi/University education mentioning the full form of the certificate) diploma/
degree Course, name of the School/Coliege/University and the year in which the course was completed.}

Wil 1] Mil Nil Mit

Mil il Nil

VERIFICATION

I, the deponent, abave named, do hereby verify and declare that the contents of this affidavit are true and correct to the
best of my knowledge and belied and no part of it is false and nothing material has been cancelled there from, | further

declare that:-

[a) there is no case of conviction or pending case against me ather than those mentioned in items 5
and B of Part A and B above:

{b] 1, my spouse, or my dependents do net have any asset or lability, ather than those mentloned in
iterms 7 and 8 af Part & and items 8, 9 and 10 of Part & above.
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